
 9]  Papers  laid

 MR.  SPEAKER  :  This  will  go  to  the
 new  Chairman

 ध  SHRI  JYOTIRMOY  BOSU:  Kindly
 direct  the  gove-nment  to  produce  the  Minis-
 ter  here.

 MR,  SPEAKER  I  will  not  send  it  to
 the  Minister  until  I  adit  it

 SHRI  JYOTIRMOY  BOSU:  |  will
 raise  it  on  Monday.  I  give  you  notice  here
 and  now.

 MR.  SPEAKER  :  Don’t  be  loaded  with
 so  many  things  at  one  time.

 SHRI  JYOTIRMOY  BOSU
 beast  of  burden.  What  can  I  do?

 I  am  a

 MR  SPEAKER  :  You  are  a  very  wise
 beast.  I  hope,  all  of  you  w  Ii

 agree.)

 2.20  hrs.
 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  CORRECTING  RFPLIES  TO  USQs
 Nos.  225]  AND  3446  RE  INVESTMENTS

 BY  FORPIGN  COMPANIES  IN
 INDUSTRIES  ETC

 HE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  I  beg  to  lay
 on  the  Table—
 (l)  A  statement  correcting  tte  reply  given

 on  the  7th  April,  3972  to  Unsteried
 Question  No,  2281  by  Kumar:  Kamla
 Kumari  regarding  investment  by  foreign
 companies  in  industries  located  in
 Bihar  and  West  Banga!  and  giving  rea-
 sons  for  delay  in  correcting  the  repty.

 (2)  A  statement  correcting  the  reply  given
 on  the  28  April,  972  to  Unstarred
 Question  No,  3446  by  Kumari  Kamila
 Kumari  reparding  investment  by  foreign
 companies  and  giving  reasons  for  delay
 in  correcting  the  reply.  [Placed  in  Lib-
 rary,  See  No,  LT—3053/72]

 ‘DELHI  SALES  TAX  (FOURTH  AMENDMENT)
 RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  २.
 GANESH):  I  beg  to  lay  on  the  Table—
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 Ww  A  copy  of  the  Dethi  sales  Tax  (Fourth
 Amendments)  Rules.  1972  (Hindi  ard
 English  versions)  phttished  in  Notifica-
 tion  No.  ्  4  (80)/7!-Fin,  (G)  it  Dethi
 Gazette  dated  the  I8th  April,  972,  under
 sub  section  (4)  of  section  26  of  the
 Bengal  Finance  (Sales  Tax)  Act,  1941  85
 in  force  in  the  Union  Territory  of  Dethi.

 (2  —  A  statement  (Hindi  and  Eng'ish  vérstfotis)
 showing  reasons  for  delay  in  laying  the
 above  Notification.  [Placed  im  Library
 see  No  LT  —3052/72]

 REVIEW  AND  REPORT  OF  INDIA  TOURISM
 DEVELOPMENT  CORPORATION,  LTD.

 FOR  1970-71

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  (CIVIL
 AVIATION  (DR.  SAROJINE  MAHISH)  :
 I  beg  to  Jay  on  the  Table  a  copy  each  of  the
 following  papers  (Hiadi  and  Eng'ish  versions)
 under  sub-section  (I)  of  section  6I2A  of  the
 Companies  Act,  1956  ;

 (t)  Review  by  the  Government  on  the  work-
 ing  of  the  India  Tourism  Development
 Corporation  Limited,  New  Delhi,  for  the
 year  970-7I.

 (2)  Annual  Report  of  the  India  Tourism
 Development  Corporation  Limited,  New
 Delhi,  for  the  year  ‘1970-71  along  with
 the  Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor  General
 thereon.  JPlacedin  Library.  See  No.
 LT—72053/72}.

 NOTIFICATION  UNDER  NATIONAL
 HIGHWAYS  ACT

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI  OM
 MEHTA)  :  I  beg  to  lay  the  table  a  copy  of
 Notifiea'ion  No.S.0.352  (8)  (Hindi  and  Eng-
 high  versions)  published  in  Gezette  of  India
 dated  the  ith  May,  1972,  under  Section  10,
 cf  the  National  Highways  Act  1956.  [Placed
 in  Library  See  No,  LT-~3054{72}

 STATEMENT  ON  FLOODS  AND  DAMAGE
 CAUSED  8Y  HEAVY  RAINS

 TN  K5RALA

 THE  DEPUTY  MINISTER  IN  THE

 ~


